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an interest of 2.5% per annum. It is repayable in My, Chairman, Sir, Government b.av» seen
U equal yearly instalments, the first instalment Press reports which indicate that certain
being payable one year after the shipment of the sections of students in Madras are being
last essential equipment necessary for putting the misled into voicing secessionist demands.
plant into operation. Both the payments of Reports regarding the burning of the national
interest and repayment of principal will be flag and of the Constitution have also come to
utilised for purchase of Indian goods. notice. We are ascertaining full facts from the
State Government. The House is aware that
A copy of the credit agreement has Seen placed the agitation over the language issue in
hi the Parliament Library. different parts of the country has inflamed
feelings. We have repeatedly emphasized that
such issue; call for a calm and objective
consideration bearing in mind *.he paramount
need for national unity. I am sure all of us will
condemn acts of disrespect to the national flag
and the Constitution. The State Government of
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12 NOON

REPORTS ABOUT THE BURNING OP THE

ot Temagm o, "
g7 W4T 3T A Fr A 2 B e
fAmfadtmemfFrawr s
el sfer wrET o @ 8, @frare
SATAT AT 72T & HT TS WA MY A
a1 fFgr 9T WT | 99 % 5997 727
T ¥ WY o a7 oA Ay W 1R F
fs oerma 1 w3l & FE0 T q9 F19
g @ E M T warEen & avg W
ATTLATET & ATF TAT A FA0 207 AT
ot wr & 7 AT " A o FeE A

NATIONAL FLAG AND THE CONSTITUTION By
ANTI-HINDI DEMONSTRATORS IN MADURAI
AND COIMBATOPE

st Trawroam (SO NRW )¢
sfrerey, % srsraTe A 7 27 FA e
Y W7 qE-ATE KA w7 oA ferar
vz i wgard dar e TR
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T 4 ¥ A e & fy, -
aren & fag, gac e St &
feordr ar e St gawT ATE E, TR
F G TGAEH § TOH Ay
TS ? O GUTT HATA & | FHST FaTd
g & 1T F W WA g |
SHRI Y. B. CHAVAN: Sir, naturally the
Act that thig Parliament passed was meant for

use against all organised secessionist
activities.

| HATOEY W I FR A
qifay Siar qga ata @ |
SHRI A. P. CHATTERJEE

Bengal); Mr. Chavan could
to the left.

(West
shift a little

SHRI Y. B. CHAVAN: I could certainly,
but that will be to my left and not your left.

Sir, I was saying that the Act is meant for
organised secessionist activities but here we
have to take a Proper political judgment of the
matter. Here is certainly a very dangerous
activity that is trying to raise it3 head but we
have also to see that we do not take
disproportionately strong action at , wrong
time, it is a question of making a proper
assessment of the matter and as I have said
because conditions in the South today are
inflamed because of thig language issue it is
quite possible that some of the students may
have been misled into it. So we shall have to
watch things carefully but in this matter the
Madras State Government has not only
disapproved of it but has taken certain action
against those who tried to burn these things.
Naturally we ane trying to get information
about it and we will have to discuss this matter
with the State Government. Here I would
make a request: let us not say something or
force me to ‘<ay something which will further
create problems.

ul qEATAw : A, & A
ETU WAET ST HAT § ST 9T
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g For ag Y w7ar a9 &1 FIET AT
forar o @ & w1 o e wfa s
affer HULET T AT HT AT ISAT AT
& urc ot frer st o o AR
TS 3GTE FTAMT &F A 9
faira amas s 2

9 g WAt qar faw S (o
ArorTwt wree ¥ar ): frEa @@ v

T THATIEY : {IH A2 T 94T
2

=1 WO WiCo AW ¢ HEATT
AstwEard ...

w1 URFATIAW ;ST A1, WEd
Mg E | GwzvErA Qe g fw
FAT WIAT & NEF q¢ At AT 4R
w1 agr gfedro g 4 = wvOw
w7

=t WITIVST WICo FETG : W
IR =9 &M FTOF & afewr g
MR. CHAIRMAN : Mr. Dharia.

s} TTHRTI@A™ : S, ZHT J4Te
e g, Uy A (st et md
¥ AT @TF 41| g AEe
9T HA A @ )

st HYEt wee fu : e avg
& g1 [@7 SAT g IH a%g 9 @
fagrsmar &

MR. CHAIRMAN: That you can
discuss with him outside the House

oY TV : S, wW W
T faF = ARt T9rs w0 # gt
T, Fgf g2 T I T o
g & | maA i g A 9T @
g fFu wft ot 3z @z sEw §
& @ wer @0 ST 8 MR A
TET AT (A HIT SACAT AT L

OF AT TR MR A ST
@ g 7
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;Y THAATCAN : ¥ 9T TF G F7
¥ A g AT A% AW F AL w4 | I
fratas &4 7 sigt s & Ioie-
a1 faondt 37 €, agt WA & quds
SATRT Z, ABT T HABT SYTAT AATAT 4T,
Tl uv w@faam sgr@Er FrET W@y ]
AT I T AT AT AT T SYIET JAT
fear mr | A1 @g waraeas #e
Ty Fo g ANy fRgram @ ¥
FATS S TEA I AT @A | TH
qCE 7 o UHo Fo F FIAAT F7 @
# "7 Zad AT q Ee uWo Fo &Y
FRATH F T3 2 A0 T4 1 767 387 97
afafesy far aradk ) & & g
& Ao AR g 5 9w ow
wafzez T, wwme & st
T FTHaT & G A 0 @A
at g% fasg wy wdagr ey @ & 7
(Interruptions)

SHRI C D. PANDE (Uttar Pradesh) Mr.
Kamaraj does not comte in.

SHRI M. GOVTNDA REDDY (Mysore) :
It is all in his imagination.

WY THATOAN @ §7T H4T "are
7z ¢ 5 57 i & @ 3w & sy
w1 safer &t agrar e e & ) T |
¥ fasg w7 wrdaf W 7 af A
a1 ®af af &7 7

SHRI R. T. PARTHASARATHY

(Madras): Mr. Chairman, I strongly object to
it . . . (Interruptions).

SHRIMATI LAUTHA (RAJAGO-
PALAN) (Madras): The portion relating to
Mr. Kamaraj In Mr. Raj-narain's question
should be expunged.

(Interruptions)

MR. CHAIRMAN: Th© Home Minister
will reply.

(Interruptions)

[ RAJYA SABHA ]
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SHRI Y. B. CHAVAN: I am not used to
saying such things, but Mr. Rajnarain 13
suffering from some sort of  political
perversion.

ot TwARTAw : 9y fr w190

SHRI Y. B. CHAVAN: He only sees things
which are anti-Congress. Mr. Kamaraj is one of
our very respected leaders from the South who
has stood for national integration and unity of
the country and it would be absolutely against
the normal canons of decency to make such
allegations against him. I would mak, an appeal
to Mr. Rajnarain and I must say that it is against
the national interest to make such an allegation.

MR. CHAIRMAN: Mr. Dharia.

AT TTHATCOATT - AAT o .

DIWAN CHAMAN LALL (Punjab) : Sir,
on a point of order. Mr. Rajnarain is putting
hiy fourth question.

st T ¢ AR T
AT wre?

MR. CHAIRMAN: Mr. Dharia.

SHRI M- M. DHARIA (Maharashtra) : Mr.
Chairman, I do appreciate the -cautious
approach of the hon Hom, Minister, but may 1
bring to his notice the very damaging anJ
serious news that has appeared in all the
newspapers today. It says:

"Anti-Hindi agitation leads to 'liberation'
deminl. 'Free Tamii-nad' move."

This was in Coimbatore.
stated:

It is further

"The Madurai Students'
Agitation Council has decided
itself into Tamilnad

Anti-Hindi
to convert
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[Shri M. M. Dharia.] Ldberation Front. Th,
decision was taken after a J 2-hour meeting
attended by over 200 student
representatives from Madras, Coim-batore,
Salem, Ramanathapuram and
Kanyakumari. According to a spokesman
of the Council, the meeting adopted a
resolution which said that since no
favourable solution is forthcoming from the
authorities the only course open to us is to
launch a movement for the liberation of
Tamilnad from th, Union. The Council will
hereafter function a, Tamilnad Liberation
Front."

It further states:

"The resolution stated that the
movement will start at an appropriate
time."

-

"The meeting also resolved to 'disrespect
the national flag and the national anthem'
The meeting which was presided over by
Mr. R. Muthiah, ended with the singing of
"the national anthem of Tamilnad,' the
spokesman said."

This has appeared in the Press release of PTI
and UNI. Furthermore, the hon. Minister hag
said that thy Government of Madras have con-
demned thi; move; but it is not so, because on,
of the hon; Ministers in Madras was present at
the meeting. "When the national anthem was
being sung, it is the bon. Minister of the
Madras Government who stopped the singing
of the national anthem and the national
anthem of Tamilnad was sung. I entirely agre,
that this issue will have to be handled in a
dfelicate manner. Ther, is no doubt that Mr.
Kamaraj and his colleagues Mr. Sub-
ramaniam and others, are working very hard
to see that" th, feelings of national integrity
are not in any way cracked. At the same time,
along with persuasive measures, We have to
act in a very harsh manner, so that any insult
to our National Flag, to our national anthem,
to our national symbols anywhere in this
country is not tolerated. This should be told to
the authorities concerned. 1 would

[ RAJYA SABHA ]
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appeal to th, Home Minister to have a
conference with the Chief Minister and also
have a conference with M.Ps from Madras in
both Houses—Rajya Sabha and Lok Sabha—
and use all his persuasive methods. At the
same tim, will the hon. Minister assure thig
House that if this movement is continued
further, all possible deterrent measures will b,
adopted to see that the movement does not
grow?

SHRI AKBAR All KHAN (Andhra
Pradesh) : May I, Sir, appeal, through you,
that this is a very delicate matter and a section
of people should not be given such
importance as my friends are giving it. It is
bad and we disapprove of it, but they should
not be given undue importance. Itisa
delicate matter.

(Interruptions)

MR. CHAIRMAN: No speeches.

SHRI BHUPESH GUPTA (West Bengal):
I do not think that we should add to the
excitement and agitation over this matter.
That will not help ug at all.

o} TWATCAN © G ATAT WA A
OF wie &7 AqT AT T wTE
qiwr e W T qwT 2

* SHRI M. M. DHARIA: Mr. Chairman, I
have appealed to the bon. Minister to have
recourse to persuasive means. [ have
suggested that he should discuss matter, with
Members of Parliament from both Houses and
he should discuss it with the hon. Chief
Minister of Madras. There is a letter from Mr.
Sri Rama Reddy's son. I would like to read it
for the information of the House. "It has been
estimated that ninety per cent of students in
colleges do not want to strike, but du, to ten
per cent useless creatures,. it seems that we
are losing on, year." Therefore, we have no
doubt that the majority of the people are with
us, but at the same time the Hom, Minister
and the Central Government will have to
make
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LShri M. M. Dharia]

it very clear, becaus, flssiparous tendencies
are trying to take roots all over the country.
That is why I demanded a sort of categorical
assurance from the hon. Home Minister.

SHRI Y. B. CHAVAN: As far as the

question ot meeting the challenge of
secession, etc. is concerned, it iy my
bounden duty, it is the bounden du*y of

the Government to meet it. There is no
question  of giving any ' assurance, but my
only appeal to you all is that though we know
the reasons behind the incident, let us not

react disproportionately. At least this
Parliament should react very cautiously
in this matter. W, hav, to handle it very

carefully. I need not be reminded of my res-
ponsibilities. I know my responsibilities. I
was responsible for the passage of the Act- 1
have defended it and I persuaded both Houses
to pass the measure. I know what the Act says
and I know my obligations under the Act, but
please allow me to handle the question in a
more persuasive manner.

oY TEATOAN 2 gAT AT | FAA
FT FAAT AT FA FT q=gT T
g AT &1 Faed D A & agerdmr
Szt g | F STl g F T DT A0 E,
e F1A F qfaw 17 w07 &
g & 781 Feal, aTad 7 aff toar
Fw Fre T o O FAT L g 3mor & €,
w1 AT F £ 7 AU A g 8
fip & atop oty & A ATA & qatfaw
FoTT * wr Ag Prat

SHRI B. K. P. SINHA (Bihar): Sir, I do
not want to put a question but I think in view
of the delicate nature of the issue that we are
discussing, after the firm but extremely
persuasive attitude of the Home Minister,
may I appeal to you not to allow thig matter to
be discussed further here? If in the
circumstances som, ar, agitated, they are chil-
dren, why should we ignore the other

[ RAJYA SABHA ]
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side of the case that an equally large number
of boys hav, formed a national front in which
they have taken a decision to defend the Na-
tional Flag and defend tha Constitution?
Therefore, after th, Home Minister's firm but
persuasive attitude, let ug not discuss th,
matter any more.

SHRI AKBAR ALI KHAN: Mr. Chairman,
99 per cent support the Government of India.
7F may be one per cent who do this.

MR. CHAIRMAN; Having heard the
Home Minister you must be very careful in
asking questions.

SHRI A. D. MANI: (Madhya Pradesh): 1
am very disappointed at the cautious approach
of the Home Minister. Th, threat of the Tamil-
nad Liberation Front is a far more serious,
threat than the Naxalbari threat. May 1 ask him
whether in view of the decision taken by the
ruling party to revert to the three-language
formula, he would immediately work for a
national consensus on the subject of all the
parties and try to settle this vexatious issue of
the Resolution adopted by the two-Houses of
Parliament, so that this matter does not
proceed further and may I ask him whether he
would give advice to the Madras Government
to take appropriate action under the Unlawful
Activities (Prevention) Act, which has been
recently passed oy Parliament?

SHRI Y. B. CHAVAN: I would require
notice. It i a different question altogether.

SHRI B. K. P. SINHA: Sir, I formally
move that no more questions and answers be
allowed on this particular matter. ~ This is
my formal
motion.

HON. MEMBERS:  No, no.

MR. CHAIRMAN; Please leave it to me.
Mr. Chordia.
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ot ftegare wwrewet ety
(wea =) : fpa wI & 9g 3 @
AT HOY T THHT UG A ATAATE |
wladTr 7z Wl ot dt SreT § qa
i frity wia afi § | @fFT R w9
1T F W19 g 47 T F0 AGF AT
nat @ f waw 4 faar o 3w &
g ¥ o (A fat R @t otde
# 3 a7 A1 agt wody 7€ 3§ afrer
W TTIR T F G AT w1 @
wi7 feqf 1 wdifar ara g 7
NAH LR R T

SHRI Y. B. CHAVAN: I do not think so.
As a matter of fact, that sort of party politics
are going on everywhere. I cannot stand
guarantee for any political party, nor can he
stand guarantee for his political party. The
only point is that, when we carry on our party
politics, we win not lose sight of national
considerations.

SHRI CHITTA BASU (West Bengal) :
While expressing my strong disapproval of the
acts which have been indulged in by a section
of the Madras students in burning the National
Flag or refusing to sing the National Anthem
and doing other dishonour to the National
Flag, may I know from the Hom. Minister
whether he has taken care to ascertain to what
extent the provocative statement, if I may be
allowed to say so— I want the patience of the
House—the provocative statement made by
the President of the Tamilnad Congress
Committee with regard to the passage of the
resolution by the Madras Legislative
Assembly regarding the language issues
responsible for rousing the passion of a
section of the students? This I want to know.
Secondly, will the hon- Minister ccme out
with an open statement here whether this type
of provocation is a part of a conspiracy
hatched, aided and abetted by the Centr, to
create a precondition for Central intervention
in Madras?

[ 27 FEB. 1968 ]
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SHRI'Y. B. CHAVAN:
most not only fictitious ; but mischievous
suggestion  because there is no question for
having any conspiracy for toppling any Govern-
ment. Particularly, Sir, 1 myself said
that the Madras 'Government| have certainly
taken certain action, and there is no question
of that. Possibly some of thes, political parties
are creating that sort of wrong atmosphere.

I tell you this is the

As for the controversy about what the
Tamilnad Congress ! President said or not,
heis  quite| capable of defending himself in

this particular matter. H, has issued
statements. 1 have nothing tosayj aboutit
on merits. ' SHRI BANKA BEHARY
DAS (Orissa): Thes, divisiv, forces are a
danger to the unity and integrity of the country
and should be curbed with a strong hand. I agree
with the Minister and the House in this matter. I
want to know from the Minister if it is not a fact
that a small section of Madras . .
(Interruption) Is u not a small section? It is a
small section.  Is it not a fact that this small
section in Madras who are trying to take
advantage of the dscontent amongst  the
younger generation because of the language
issue are trying to create this problem?
(Interruption) I agre, that these divisive forces
are working in other places “so. But we are now
discussing in the context of Madras only.
Here they are taking advantage  of the position
because there is discontent among the youth as
far as language is concerned. That discontent is
expressed here  also. May I know from thle
Home Minister whether he will tak, the earliest
opportunity in view of these facts to come to
a settlement with the Chief Ministers of
Southern States and also representatives of
political parties so that the. matter is settled at
the earliest opportunity, SO that these divisive
forces do not get advantage for a longer period
to perpetrate thos« things and we must

isolate  them easilyy from other students?
SHRI Y. B. CHAVAN: That is a
separate matter altogether. 1 know
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[Shri y. B. Chavan.] that the background of
this problem is the language problem. But I
cannot just make an off-hand statement about
the language problem. About this matter, w,
have explained our attitude. That attitude as
the Prime Minister also has explained more
than once, is to make efforts* to evolve some
sort of national consensus in this matter. That
approach is there. But Government do not
want to propose something and then it
become* very easy for people lik, Shri Raj-
narain to react and tak. advantage of that.

SHRI BHUPESH GUPTA: 1 entirely agree
that the approach should be constructive and a
very reasoned one in this matter avoiding
all  excitement and passion on either side.
It is one of the rare occasions perhaps when I
agree with the Home Minister on this subjecst.
But the fact remains that this Language Bill
that we passed and the Resolution that we
adopted had not solved the problem. Some of
the residuary part of it remains to be
solved. Naturally it is necessary for the
Government, it seems, to take the initiative
for further consultations in order  to
concretise  the national consensus  within
the broad framework of the language policy.
But unfortunately we find that there is drift in
this matter. We had suggested, I had per-
sonally suggested, to the Prime Minister and
also otherwis, to the Government that there
should be a conference of all concerned in
order that a national consensus could be evolv-
ed. Anyhow getting together across the
table would in itself be a positive contribution
to the situation. I Bhould like to know
whether the Government is  taking
expeditious steps in this direction. With
Tegard to the reasons for burning the Na-
tional Flag, burning the Constitution and
refusing to sing the National Anthem, all I can
say is while I completely disagree  with
thes, methods, in fact I should not like any of
these things to happen at all anywhere iii India
for espousing , cause however  great it
might be, at the

[ RATYA SABHA ]
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same time we should not try to exaggerate
things. It is possible today if you have proper
consultations with the political parties in
Tamilnad and with the Chief Minister in
Tamilnad—I bad also net him—to arrive at a
consensus, and I think that .should be done in
order to stabilise the situation and calm the
disturbances that have taken place. Therefore,
it is all th, more necessary. Besides, there are
many other aspects of the problem. But
unfortunately I find that steps are not being
taken, again they are drifting. It seems that
Government waits to be overwhelmed by the
problem rather than taking th, situation in
hand. In the present cas, it should be done.
Repressive measures are no solution at all to a
problem which touches language or relates to
language. It is no use thinking in terms of that
Bill, Unlawful Activities Bill or other Bill
and measures. Mr. Chavan has got plenty of
them. Today they will not just work. They
will aggravate the situation. People in the
South—I have been there—have rightly or
wrongly, grievances some of which I think
ar-legitimate grievances. I think we should go
to them, walk an extr, mile. If necessary let
the Home Minister lead some of the leaders of
parties to Tamilnad, have a discussion with
them, take the situation in hand in this matter,
take the initiative, rather than bureaucratic
drift which I am afraid is being shown at this
moment.

SHRI Y. B. CHAVAN: The hon. Member
has made very constructive suggestions and
certainly they are matters for consideration.

SHRI A. P. CHATTERJEE: 1 am
constrained to say that I find in this whipping
up of hysteria over the incidents in Madras a
family resemblance to the hysteria that was
whipped up on th© floor of the House in
regard to Naxalbari. Mr. Chairman, I am
finding her, a very crude attempt on the P*"
o* A POWers il e at the Centre to find out an
excuse for interfering in the affairs of the
State of Madras. Not merely
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that, I am finding a'so this that the 1 same
attempt is being made to find excuses for
interference in the affairs of the State of Kerala
by using another such ruse as the rus, of Gopal
Sena. I may ask the Home Minister, let him not
give greater importa .ice ' to symbols than to
the content. The nation is greater than the
National Flag or National Anthem

SOME HON. MEMBERS: No, no.

SHRI A. P. CHATTERIJEE: Just
because some students have demonstrated by
burning the National Flag which nobody
supports, just because some students have
done that, will the Hom, Minister go out of
his way, v/ill his Government go out of
its way to castigate the entire people of
Madras by saying that what is going on
there is a secessionist tendency? 1 will
submit that , secessionist tendencies should not
be predicated by him. My submission to
the Home Minister is that he will perhaps
enlighten the House and assure the House on
this point  that secessionist tandencies should
not be so readily inferred from such inci-
dents, namely, the burning of  the national
flag which may have occurred at some
place or the people refusing to sing the
National Anthem. Therefore, 1 am merely
asking the Hom, Minister to assure this
House that Government will not take any
wrong action. He has said that the
Government will not take any wrong action.
But Government is accustomed to taking not
strong action but wrong actions at wrong
moments. Will the Hom, Minister assure this
House that he will not, Government will not,
fly into a temper and passion over such
incidents as this, and will not take drastic
action  over this in the State of Madras?

SHRI Y. B. CHAVAN: Sir, the hon.
Member has a wonderful knock of
unnecessarily misinterpreting things which
are rightly interpreted. Now, for myself I
can say that I do not agree with him at all
when he say, that the symbols of the nation
ar, different from the nation or are
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of lesser importance. As I have said, we will
have to make a propter assessment of this
problem. I do not want to disproportionately
react to this problem. It will be very wrong.
But I do not think that a small section of the
people can be compared with the entire
people. It is very wrong. I know that the
Madras Government also has disapproved of
these things and hag taken certain actions in
thiy matter. Therefore, one has to take a very
proper approach in this matter, , cautious and
constructive approach. If this is what he
means, | assure him that I will continue to
have a constructive approach. In this matter of
national integration, I would like to make all
possible efforts, to take even the hon. Member
with me, and I think he is with me on this
point.

SHRI M. RUTHNASWAMY “Madras) :
Sir, as Mr. Mohan Dharia has himself quoted,
ther, is a very small section of the student
population that has been indulging in thes,
activities. May I say that we seem to be
following the Pres, of this country in giving
the childish activities of" these children, who
are really children, publicity much more than
the> deserve? It is this very thing that these
students want, the small percentage of the
students want, that inflames them and we are
following th, same way as the Press does. The
Press lives on sensation. And why should the

Parliament of this country live on these
sensational activities?
st smemreEw  (Zogorr) o #

fufrezs wrzg & 37 at & sfaww
wreat g ff @z RUTan GO v e
AT FRTT FIAT SOZT | 7 T I
ANerw o F w@IT A F1 FIT G B,
IHHT qCH AT ATZATE ¢
"A top official stated that the police
could not take cognizance of these

incidents taking place inside the  campus
of private institutions-"
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[t s AT
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Fifgq |

SHRI Y. B. CHAVAN: The hon. :Member
is asking questions about details in this matter.
As I have said, I am- trying to get information
from the Madras Government and these things
can be considered only after we get the
information.

SHRI G. RAMACHANDRAN (Nominated)
: Sir, I wish to formulate one or two questions
for the Home Minister. However, I will take a
minute or two to offer certain introductory
remarks. I come from that part of India where
all these incidents are taking placa. I kno,, far
more about it than Shri Rajnarain, I know far
mor, about it than most people except on, or
two here. And I come straight from the heart of
it. the Madurai area, and I must tell you that
we are grossly exaggerating what Is happening
there. And I fully agree with my friend of the
Swatantra Party who said that this is just the
thing that these boy, want. They take the paper
and see that Shri Rajnarain has thundered at
them, that somebody has threatened to march
the army into the South and all that. It is this

kind of complete and unmitigated nonsense
that is creating -all this trouble.
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Somebody mentioned a small percentage of
students. Let anybody come with me to
Madras, let anybody come with me to
Madurai. For 10 students who do this, I will
give him 100 students who will protest
again®** it. Now, we must build on truth and
on reality, not on sensationalism.

Now, you have quoted very nianj things
from th, newspapers. But 1 want to quote
something. Sensational things were quoted.
Some  peop'” her, see their own image
in  the mirror every time they talk in Par-
liament. But here is another piece of very
important news, Shri Kama-raj Nadar and
Shri Annadurai have met. And anybody
who throws  a stone at  Shri ~ Kamaraj
Nadar and says that he is an enemy of the unity
of India is himself an enemy of India. Shri
Kamaraj Nadar's record of work for the nation
is as good as that of any other man in this
country. This is also true of Shri
Subramaniam. I know them, at least one of
them very intimately. They will do nothing to
harm the unity of India.

Now, Shri Kamaraj Nadar and Shri
Annadurai have met and they have come to
some basic understanding also. Now. this
should be quoted also on the floor of this
House. They are going to meet again and I
have no doubt that the genius of Shri Kamaraj
and tho patriotism and goodwill and
understanding of Shri Annadurai will lead to a
solution. Let us not complicate matters by
thunder and counter-thunder. And mind you,
above all this, there is another man sitting in
Madras, Shri Rajagopalachari. He is no enemy
of India. If anybody says that Shri
Rajagopalachari is an enemy of India, he does
not know the meaning of English words. This
man also is profoundly interested in the good
of India.

So, we must leave it to our leaders. W, can
say what we say but without creating thunder
and counter-thunder. And I want the Home
Minister to giv, this assurance to this
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House that whatever assault may be made on
his basic policy, he will retain his policy of
gentleness in dealing with this cautiously,
never losing firmness but carrying the psople
with him. In that attempt, we give the Hom,
Minister our fullest and the most undiluted
support.

SHRI Y. B. CHAVAN: As I have
explained, Sir, that will be our approach
because we are trying. Every citizen of India
is , patriot and I have no doubt that the largest
possible number of people in Madras in-
cluding the students are patriots. They want
Indian unity. I think their responsible leaders
of all political parties, including Mr.
Annadurai and Rajaji, ar, the supporters of na-
tional unity and they are great leaders i" their
own right. Naturally, our efforts will be to
understand their paint of view and try to see
how we can remove these rather undesirable
tendencies which are trying to expresg
themselves in possibly wrong ways. That will
be our approach. I will be failing in my duty if
I do not approach the problem. in a gentl, and
cautious manner, and in a reasonable manner,
wherever it is called for.

SHRIMATI YASHODA REDDY (Andhra
Pradesh): After what Mr. Ramachandran has
said, I have just got only one or two things to
ask of the Home Minister. I have great
confidence in our Home Minister. But one
thing I would like to draw the attention of the
House as well as of the Home Minister to is
this. Just now, my hon. friend Mr. Dharia,
quoted from a private letter of another
Member and said that only 10 per cent or 1
per cent of the students are agitating, are
leading this political agitation. I entirely agree,
it may even be less than 10 per cent who ar,
behind this political agitation or even political
goonda agitation. But I would like to say to
the Home Minister. Just because the other 90
per cent for a variety of reasons are not
taking to this, let

[ 27 FEB. 1968 |

amatter of urgent 2138

public importance

him not think that they ar, not affected. I want
to know whether the Home Minister knows
that it is not only the 10 per cent but more
than 10 per cent, 100 per cent of the South,
who are affected—Ilet us not just brush it
aside"—and whether he will do some justice
to them.

SHRI Y. B. CHAVAN: This is one more
constructive suggestion by the hon'ble lady
Member.

MR. CHAIRMAN: Mr. Rajnarain wanted
some clarification. But only clarification.

(Some hon'ble Members stood uv in their
seats.)

MISS M. L. MARY NAIDU (Andh*a
Pradesh): May I ask a question? Thank you,
Mr. Rajnarain. I only want the Home Minister
to clarify one thing, Mr. Chairman. I do not
think these 200 or 10 boys could have burnt
the National Flag. They might have burnt the
party flag in order to irritate the Congress
Party. The Party flag and the National Flag
look alike. The D-M-K- boys mi*ht have
burnt the Party flag. Therefore, there may not
be any truth in the report that they are burning
the National flag. Please give them the benefit
of doubt because they might not have burnt
the National F'ag but it might be the Party
flag.

SHRI BRAHMANANDA PANDA f
Orissa): Surely, they must know what is the
difference between the National Flag and the
Party flag.

MR. CHAIRMAN: Mr. Rajnarain, Only
clarification. Do not put questions.

ot TR o, wTed e
q7 F4T S & #17 3w v F @d7
arrfam wmaEAt ¥ oux eredmw
Tg ) FHarg gfe oy TeER N Y
't awyieafa a7 frwewr frar @ ag
e g1 A1 9Ey A7 wIret ' gy
T3 d 10 Ao ¥ A ® 977 &,
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[t e o e & wfern Bt § @ af&

M Az aw s g darcg e
werty #Y WA Aty ot frandt #
¥ qr g1 9fwa § ) K § a0
T Ay FEAr WA g Or ww TG F
w7 A1 Pefom st da T &
FET W & g waA w0 st freat
ST g 1 T AT o ag AT g A
o7 e g weed F AT g A A
w1 g At wew wft & fF 0F AT
frrgemma s drged fea o il ag a1
st TamtraTd & oagt wd 4 7
1 77 wer gt & F g ¥ T AT E
ﬁ?%ﬂr-‘?ﬁw,mvﬂnﬁf‘m
AT ZIT i T A, AT A A A
37 Wy gawr v frar A a6
dres Cdl | WA FIeHT T ATt
T51 77 gaw Fat 9AT, F98 A gAT
a7 waw fear mar iy oo & ) 9
tﬁ’-imwﬁraa’rraﬂ%%w%fm
zﬂtwa—qagm‘t‘a‘sr%m@
A drtrwe &1 o & W AR T
AT AT ATRA T AT FAAT
ST | WeAT AT AT T AT AAATT
& oy qr W7 A § AZ TA L
AAT . L.

SHRI G. RAMACHANDRAN: May
1 say, Sir, that he is bringing into
the picture altogether new issues. We

shall have to answer every point that
he is raising.

dromaroae oA, & A
Targ % A wed 7 A Fad
mg'n’rtagirm'ra.aqﬁam
AEF FNFINENT F7 | LG

2, qz qrravdT @ ®ifeam 2 AT
F oft e w177 7§ TG IEA HTg §
fir #aT @ oH H AT IHE R MYE
(% T O A A HATE A AT
g8y ? wo g s 7 o aA-
Fiqemd o a1 ane g a1 o A

]

@ § W TEE #1990
HTATT LA FIAT § | F a7 a9 A7
e § 5 1940 &1 AT v, ¥
T AT G 4T WY AT AAATITATATS
TATETETE F29 T WA, A g9 A A
w1 wvar d@er femwar | R
TR § i A 3 S, W A
amaa oF fawe fgfr sraf & &
argaT & f o ame e g ) Afe &
A W F & g, F o e andy ot & w3
¥ a1 ¥ wer qv f 3T W T 9,
W WA g7 oo | fE s gEel
TE weT s A A et ¥ 36w
T ¥ o sy wnw Ad) 4 P
A1 & AT S 7 A 41 6 g W

AT AT WAT HE F A A AT
% g amgg & quA W § &
wEG qE W W & fAw sge wAmr
far?  (Interruption) 1141 A2
HTEA Y A TED FT AT F AT Hwd
Framw s P wHOS ¥ 47§ § 6
sy w7 faee ¥ 45 5
T 47 73 £ | (Unterruption) § §3
% fam ot o 239 & foda g

(Interruptions)
MR. CHAIRMAN: Only clarifica-

{ions, You are making another
speech.

st TreEw a1 ag fas
Wm;’if*fqmwi‘&wﬁ
1 2o fogfey dar &1 7€ & 39 9T
et fear srar snfed e faeemard
wedt #1 Frewas 7 fray e =fed 0
aﬁfﬁm%ﬁﬂmﬁrxﬁﬁé
a1y A & afew sror wEAT H T WA
1 s g fif o, S, 7 F A
w7 wF § g7 a7 W AW 927 8
7% % | (Interruption)
SHR! KHANDUBHAI K. DESAT
(Gujarat): (What is this?
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SIS U ECE I EIEE G
™ qeF & 1 2%F gy, Frw wwdr a0
A ATA T T ATHTFY, IH WA
# % ag g A g froww @
Yo ATEe Qo &1 Far 3T FH F wTAT
AT 2T & WX 0 H I T FT A0
e fiFar s vz § wifs 7% ww o
GEG] 5"'1 (Interruption) - GI'I'-"FUﬁ
f& srr o #io qFo Wo 7z FHAR
FAI@EAAR|MAIT A W
IO TETHF AT TR |

(Interruptions)

SHRI C. D. PANDE: What is he
gaying? Is he asking for clarifications.
Sir?

ot TAATAN : F 77 FEAT AGATE
f 5o s 0 o St qgFaES qmn-
qY0 27T 1 74T B, FAET #Hlo W¥o  To
F waAeEt T I 2, AAA T FervAr
AT TR WICEA A8 4 2 Hygwarardy
AR b i E

MR, CHAIRMAN: Please take your
seat,

w THANTAT . I, T UF
AT UTE HIET & | W 29 437 9T
TAT AFT @ WL FAFH I F @0 q4T
o5y # | & wrr B wfiw w0 9@
g B ot 1 araror fars 7 s w7k
TF TG FT AT A FT ATATI AT T
famrer s 1 X w9 A wdtw g g
W F AW 9T, AAT F AT T, HoF B
A 97, T F 419 7% [F #to q150 Go
F G417 4FAEE AEET F fag
FATAT AT 737 & AT OFT ATHHTL
HATHT R E AT AT | HACAL 2 A1
g 2 AT oaw g, a1 39 faww 7
FATFATETFA TS 7

MR, CHAIRMAN: Next item,
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SHRI SUNDAR SINGH BHANDARI
(Rajasthan): Sir, before you proceed to the
next item, I would like to draw the attention
of the Government to this issue. I have taken
your permission.

MR. CHAIRMAN: But your
gentleman has already talked about it.

party

SHRI SUNDAR SINGH BHANDARI: Not
on this issue. You are moving on to another
item. Before that, I wanted to draw the
attention of the House to this thing about
which I have talked to you in your Chamber.

MR. CHAIRMAN: Very well, after the
whole thing is over. I will give you
opportunity. Next item.

PROCLAMATION UNDER ARTICLE
356 OF THE CONSTITUTION IN
RELATION TO UTTAR PRADESH

THE MINISTER OF HOME AFFAIRS
(SHRi Y. B. CHAVAN): Sir, 1 beg to lay on
the Table—

(i) a copy of the Proclamation issued by
the President on February 25, 1968, under
article 356 of the Constitution in relation to
the State of Uttar Pradesh, under clause (3)
of the said article.

(ii) a copy of the Order dated February
25, 1968, made by the President under sub-
clause (i) of clause (c) of the
Proclamation.

(iii)) a copy of the Report of the
Governor of Uttar Pradesh to the President
recommending the issue of Proclamation.

[Placed in Library. See No. LT-276/68

for (i) to (iii).]

SHRI BHUPESH GUPTA (West Bengal):
Sir, I have some submissions to make. First of
all, T will point out to the House and to you
that the Government has shown disrespect



